
IN THE CENTRAL ADIIINIS1IRATPJE TRIBUNAL HYDERABAD BENCH 	- 

kYDERASD 

R.A.rJO.87/95 in D.A.NO.318/92 

Between: 	 Date of Order: 20.12.95.: 

i The Secretary,Dept. of Atomic Energy, 
Personnel And Training, Anushakthj Bhavan, 
Bombay,tlaharashtra. 

The Secretary, Finance Department. of 
Atomic Energy, Anush4kthj Bhaian, 
Bombay, Maharashtra. 

The Chief Executive, Heavy Water Board, 
BARb, Sarabhai Vikra4i Shavan, Bombay, 
flaharashtra. 

4.: The General Manager, Dept. of Atomic Energy, 
Heavy Water Project, Manuguru, Khammam Dist. 

5o The Administrative Of' ficer, Dept. of Atomic Energy, 
Heavy Water Project, Manuguru, Rhammam District. 

...Appiicants/ 
.Respondents 

And  

K.Sivanarayana Reddy 

..Respondent 
Applicant 

Counsel for the Applicants 	: 	Mr.N.V)amana,Addl.cq5c. 

Counsel for the Hesponaents 	Nrs.N.Shoba 

CORAM: 

THE HON'E3LE SHRI A.3.QORTkI : MEMBER (A) 

contd,.. 
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R,A.No.87/95 in 

o.A.No.318/92 	 Date of 0rder 20.12.95 

X As per Hon'ble Shri A.B.Gorthi, Member (Admn.) X 

* * * 

Heard learned counsel for both the parties. 

2. 	This Review Aplication is filed by the respondents 

in OA.318/92 stating that the jud':gement in the OA has been 

complied with in respet of 6 of the 7 applicants in the 
,- 

OA. But so far as the applicant No.5 (K.Sivanarayana Ready) 

the depattment has since realised that he joined 	Central 

Government service after having come from Singareni Colieries 

and that said Cci4eries is a Public Sectr undertakig of 

the State Government ad Poot that of. the Central Government. 

It is Pcontention of the Review Applicants that the O.M. 

dated 7.8.89,on whièhthe judgement was hased1pertained only 

to Central Government Public Sector undertakings. This 

aspect of the matter stood clarified vid.e U.N. dated 17.11.89 

issued by the rLNistr of P.P.G.&T. It is clear from the said 

O.M. that the M. dated 7.8.89 governed only the Public 

Sector undertakings under the Central Government ad not 

State Government. My osntctieahas been drawn to 

another O.M.dated 28.1 2.92 by the same Ministry which stated that 

the question of exteding the benefits under O.M. dated 

7.8.89 to such of the Public Sector undertakikgs which are 

under the State Gevetnmett also was coEsidered by the Govercmen 

and that it has beeHdecioled  to extend the benefits of the 

said O.M. to the empoyees of State Government undertakings 

selected for posts i Central Government. The decision of 

the Ministry dated 2.2.92 has however been given effect from 

1.2.92. 
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- To 

1. The Secretary, Dept. of Atomic Energy, 
-. 	 r Personnel and Training, Anushakt1riiBhavan, 	7 

Bombay, t*6jiIshtra. 

the Secretary, Finance Dâpi. of Atomic EnOgy, 
Anushakthishav?n, Bombay,1 Maharashtra. 

The Chief Executive, Heavy Water Board, 
8RC, Sarabhai Vikram Bhann, 
Bombay, f%harashtra. 	r 	 • 

4.,Tho.General tlapajer, pept, a? 8tomic Energy, 
Heavy Water Project, Ilanuguru, Kharnrnam District. 

- 	' 
 

S. The Administrative Cf?icer,Oept. of AtOmic Energy, 
Heavy Water Project, Manuguru, Khaqimam District. 

5. One copy tor.N.V.amana, Addi.CC3C,CAT,Hyderabad. 

7. One copy to rlrs.r4.Shoba, Adjocate,CAT,Hyderabad. 

B. One copy to Library,CAT,Hyderabad. 	 + 

g; One spare copy. 	 - 
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3. 	From the above it would be evident that an error 

has kept into judgement in OA.318/92 and accordingly the 

Review Application has to be allewed and it is allowe1 with 

direction to the respondents not to extend the benefit of 

the judgrnent to applicant NoS (K.sivaaarayaaa edo'y). 

Learned counsel for the applicant No.5 in the CA 

urg&d that Singareni CollieUes is açral Government 

undertaking. 	this aspect of the case has bees refuted 

by the respondents. There is nothing on record to indicate 

that Singaieni Collieries isaCentral Government undertaking. 

Learned counsel for applicant NoS stated that the 

applicant shsuld be giver liberty to approach the Tribunal 

incise he is aggrieved by the O.M.s dated 19.11.91 and 

28.2.92. As the said 2 C.Ms were not brought before the 

Tribunal at the time when the CA was decided, the applicant 

NoS in the CA will be it liberty t, approach the Tribunal ifr 

he feels aggrieved by any of the 	.afores;id A O.Ms. 

1 R.A.is ordered accordingly. No costs. 

i---- rr 
A.B.CMTHI 

Member (Adma.) 

Dated: 20th December; 1995 

Dictated in Open Court 
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